BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 164 of 2023 (SZ)

In the matter of:

Tribunal on its own motion SUO MOTU

Based on the news item published in ‘The

New Indian Express’ E-Paper, Chennai Edition

Dated 09.10.2023, “Tamil Nadu village roads turn

Kerala’s dump yard, 10-tonne waste dropped in one night”
With

The Chief Secretary to Govt. of Tamil Nadu,

Chennai and Ors. ...Respondent(s)
INDEX
S. No. Date Description Page No.
1. 05.12.2023 Report filed by the 13th Respondent — The 1-6

District Collector, Tirunelveli

2. 27.08.2022 | Communication letter from TNPCB to KSPCB 7-8
Letter No. T1/TNPCB/BMW/F.31777/2022-1

3. 25.09.2023 | Communication letter from TNPCB to KSPCB 9-10
Letter No. T3/TNPCB/BMW/F.20576/2023-1

Communication letter from the EO,

Naanguneri Municipality, Thirunelveli to The

4. 04.12.2023 District Environment Engineer, TNPCB, 11-12
Thirunelveli
Letter No. Na.Ka. No. 02/2023
5. 30.11.2023 Aseptice Systems Bio Medical Waste 13

Management Company — Tax Invoice

(Note: The page numbers are at the centre of every page)

o &

Through
Dr. D. Shanmuganathan
Standing Counsel of Tamil Nadu

National Green Tribunal, Southern Zone, Chennai.




1
BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE AT CHENNAI

Original Application No. 164 of 2023 (SZ)

Tribunal on its own motionSUO MOTU

based on the news item published in ‘The

New Indian Express’ E-Paper, Chennai

Edition dated 09.10.2023, “Tamil Nadu

Village roads turn Kerala’s dump yard,

10-tonne waste dropped in one night” ..... Applicant

-Vs-

The Chief Secretary to Government of

TamilNadu, Chennai and Ors .....Respondent (s)

REPORT FILED BY THE 13" RESPONDENT

I, Dr. K.P. Karthikeyan, S/o. Thiru.K.K. Palaniswamy, presently the
District Collector, Tirunelveli District having office at Collectorate,

Kokirakulam, Palayamkottai do hereby solemnly affirms and sincerely
state as follows,

1. I am the 13" Respondent herein and as such I am conversant with

the facts and circumstances of this case.
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2. It is respectfully submitted that this Hon’ble Tribunal took SUO MOTU
cognizance of the issue based on the news item published in the ‘The
New India Express’ E-paper, Chennal Edition dated 09.10.2023 under
the caption “Tamil Nadu Village Roads turn Kerala’s dumpyard, 10-
tonne waste dropped In one night” and issued notice to all the
Respondents to file their respective responses in respect of the
alleged incident.

3. It is respectfully submitted that wastes dumped in the service road
of Nanguneri Bypass and Nanguneri - Moolaikaraipatti road were
removed by Nanguneri Town Panchayat on 07.10.2023 itself and
taken to Solid Waste Management Facility of Nanguneri Town
Panchayat for further disposal. Further, it was found that the wastes
are illegally transported inside Tamilnadu from the neighbouring
state and are being dumped indiscriminately at remote place during
night time and most of such incidents are reported at Tirunelveli and
Tenkasi districts. On the incident that was published complaint was
preferred by the Executive Officer, Nanguneri Town Panchayat on
07.10.2023 before Nanguneri 'Police Station and based on the
complaint case was registered in Cr. No.: 336/2023 for offences U/S
269,271 of IPC on 09.10.2023 and the case is under investigation.

4. 1t is respectfully submitted that Executive Officer, Nanguneri Town
Panchayat vide his letter dated 04.12.2023 has informed that the
quantity of unauthorized solid waste dumped in the said site is
965kg, in which domestic bio medical waste segregated is 20%<g.
Further, he has stated that Rs. 69,576/- was spent for the Collectl.on
and segregation of municipal solid wastes dumped in the complaint
site with attaching the Invoice (Copy of EO letter dated 04.12.20~23
and the involce of M/s. Aseptic Systems BIO Medical Waste

Management Company are submitted).
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5. It s respectfully submitted after bifurcation of Tirunelvell district Into
Tirunelvell and Tenkasl, Tirunelvell district Is not sharing any border
with Kerala state. There are no entry points at Kerala Border In
Tirunelvell District since there Is no direct road connectivity between
Tirunelvell District and the State of Kerala.Entry from kerala into

Tirunelveli District can generally be through Kanyakumarl or Tenkasi
Districts.

6. It is respectfully submitted that blomedical waste arising In this
~ district are properly segregated, collected, transported and disposed
of through the Common Treatment Facilitator namely, M/s. Aseptic
Systems Bio Medical Waste Management Company located at S.F.No.

1024, 1025/1,3 1026/1,3 1027/2 & 1028/1, PaapanKulam Village,
Nanguneri Taluk, Tirunelveli District,

. It is respectfully submitted that a special monitoring team has been
formed with the Joint Director of Health Services, Tirunelveli District
as Secretary with Eight other members consisting of Sub Collector,
Cheranmahadevi, Superintendent of Police, Deputy Director of Health
Services, Regional Transport  Officer, District Environmental

Engineer, Regional Director of Municipal Administration, Assistant

Director of Town Panchayats and Assistant Director of Panchayats,
Tirunelveli district on 13.01.2023.

It Is respectfully submitted that on regular patrolling by the police
officials vehicles trying to dump thelr wastes from Kerala has been
seized and cases were flled. A case was registered in Cr., No.
153/2022 before Radhapuram Police Station for the offences u/Ss
269,278 of IPC dated 15.09.2022 for lllegal transportation of wastes
In Ashok Leyland vehicle with registration number KL 19 L 3400.
Another, case was registered In Cr. No. 500/2022 before
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Koodankulam Police Station for the offences U/S 269,278 of IPC
dated 19.12.2022 for illegal transportation in TATA ACE vehicle with
registration number TN 72 AZ 7687. On 25.12.2022, a case was
registered before Radhapuram Police Station in Cr.No 216/2022 for
the offences U/S 279,269,278 of IPC for illegal transportation of
wastes in Mahindra Bolero Pickup vehicle with registration number KL
19 K 8984 and Ashok Leyland Bada Dost vehicle with registration
number TN 74 AZ 6786. For illegal dumping of wastes in Tirunelveli
District, a case was registered in Cr.No. 154/2022 before
Radhapuram Police Station for the offences U/S 269,278 of IPC
dated 18.09.2022. In addendum, awareness is being created by the
Police officials situated across the districts bordering Kerala State
and the DIG of Police has issued stern warning against the
perpetrators of illegal acts not to indulge in dumping any wastes
from Kerala inside TamilNadu failing which strict criminal action
against the violators and has also released contact numbers for
people of the four districts to report incidents of waste dumping.

. It is respectfully submitted that in a recent incident, a vehicle

carrying wastes including food wastes wrapped in plastic covers,
used plastic bottles etc. with the registration number KL 41 M 4557
was seized within the limits of Nanguneri and a case was registered
in Cr. No.: 342/2023 for offences U/s 269,271 of IPC on 12.10.2023
and the perpetrators namely Mr.Shaji, S/o. Mr.Manoharan and
Mr.Udalyar, S/o. Mr.Pitchaikannu alias Thiraviam, were arrested by
Nanguneri Police. It is respectfully submitted that the district
administration along with the police officials are being vigilant in
curtailing any kind of waste dumping and has completely obviated
from dumping any wastes in the recent past.

10. It is respectfully submitted that In appendage to the above actions

it was informed that the Member Secretary and Chairperson of Tamil



Nadu Pollution Control Board by way of separate Proceedings
videLr.No.T1/TNPCB/BMW/F.31777/2022-1 dated 27.08.2022 and

Lr.No.T3/TNPCB/BMW/F.20576/2023-1 dated 25.09.2023
respectively addressed to the Member Secretary, Kerala State
Pollution Control Board, requesting to take appropriate measures to
stop illegal transportation of the wastes from Kerala and dumping in
Tamil Nadu by strict vigilant of the vehicles at the check posts of the

borders of Tamil Nadu and TNPCB requested the KSPCB on the
following: (Copy of the these letters are submitted),

i) The KSPCB shall assess the generation of Bio-medical
waste from each HCF and the CBMWTFs capacity to find
out the gaps between the generation and disposal of BMW.

i) The KSPCB shall ensure implementation of the barcoding

system for liner bags in all the HCF so as to track and
avoid the indiscriminate disposal of the same,

iii) The KSPCB shall identify the violators and to take stringent
action, so as to avoid illegal dumping in future,

iv) The KSPCB shall ensure the implementation of GPS
tracking system for the trucks and smaller vehicles
crossing the border of Kerala and Tamil Nadu for proper
monitoring by the Kerala State Transport Department.

As per the directions issued by the Hon’ble National Green
Tribunal (SZ), the Tirunelveli District Administration s
closely monitoring and continuously taking stringent steps
to ensure that no such lllegal transportation and dumping of
solld/blomedical waste from Kerala toTirunelveli District.

Therefore, under the above clrcumstances, It Is prayed that
this Hon'ble Tribunal may be pleased to accept the report as



part and parcel of O.ANo. 164 of 2023 and thus render
justico,

VERIFICATION

L, Do KiPe Karthikeyan,  S/o.  Thiru XK. Palanlswamy,
presently the District Collector, Tirunelvell District do hereby verify
that the contents of above report are true to the best of my
knowledge through records,

District Envm dntd \tneer, District Co
Tamingdy Paliution BhANRIE i LERA ﬁgﬁ%
AT lqmilnndu Polluvion Gontrol Board

Tirunslvall,
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TAMIL NADU POLLUTION CONTROL BOARD
From To
Thiru. R. Kannan. M.Tech., The Member Secretary,
The Member Secretary, Kerala State Pollution Control Board
Tamil Nadu Pollution Control Board, Pattom P.O.,
76, Mount Salai, Guindy, Thiruvananthapuram - 695 004

Chennai — 600059.

Lr No.TA/TNPCB/BMW/F.31777/2022-1 Dated: 27.08.2022

Sir,

Sub: Tamil Nadu Pollution Control Board — lllegal transport of Biomedical Waste/Solid
waste from Kerala to Tamil Nadu - To take necessary action to stop
transportation and dumping of bio-medical wastes/Solid Wastes into Tamil Nadu
- Reg.

Ref: 1. Lr. No.T4/TNPCB/BMW/31777/2018-1 Dt:31.12.2019
2. Orders of the Hon'ble NGT dated 24.12.2021 in O.A. No. 100 of 2021
3. Virtual meeting convened by the CPCB with the TNPCB & KSPCB on

08.07.2022
4. Minutes of meeting conducted on 20.07.2022 with the DME, DMRHS,
DPH&PM and IMA

| am to invite kind attention to the reference 2" cited, wherein the Hon'ble
National Green Tribunal (Southern Zone) in its order dated 24.12.2021 in O.A. No. 100
of 2021 has directed as follows:

“Para 11: In the meantime, the Kerala Pollution Control Board and Tamil Nadu
Pollution Control Board are directed to consider the question as to whether any
continuous online monitoring system can be developed to monitor the total input of raw
materials procured, produced and how it is being used and disposed of. If this system is
evolved, any mischief committed by the Health care units can be detected and if it is.
linked online to the Tamil Nadu Pollution Control Board, then they can find out whether
there is any gap between the actual generation and disposal by the Heath care units.
The practicability and feasibility of this will have to be examined by the regulators,
namely the respective State Pollution Control Boards and Central Pollution Control
Board and if it is feasible and practical, then necessary directions will have to be issued
to develop this system in order to protect environment against misuse of the provisions
by the violators".

Subsequently, the CPCB convened a meeting on 08.07.2022 with the KSPCB &
TNPCB to comply with the orders of the Hon'ble NGT in O.A. No. 100 of 2021 dated
24.12.2021.

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
Emall : tnpcb-chn@gov.in - Web : tnpcb.gov.in



8
(

In view of the above, the TNPCB convened a meeting on 20.07.2022 with the
Directorate of Medical Education (DME), Directorate of Medical and Rural Health
Services (DMRHS), Directorate of Public Health And Preventive Medicine (DPH & PM)
of Tamil Nadu State and the State President, Indian Medical Association (IMA), Tamil
Nadu and discussed on the practicability & feasibility for developing a continuous online
monitoring system to monitor the total input of raw materials procured, produced and
how it is being used and disposed of by the HCFs. In this regard, the TNPCB requests

that:
1) The KSPCB shall assess the generation of Bio-medical waste from each HCF and
the CBMWTFs capacity to find out the gaps between the generation and disposal of

BMW.

2) The KSPCB shall ensure implementation of the bar coding system for liner bags in
all the HCFs so as to track and avoid the indiscriminate disposal of the same.

3) The KSPCB shall identify the violators and to take stringent action, so as to avoid

illegal dumping in future.

4) The KSPCB shall ensure the implementation of GPS tracking system for the trucks
and smaller vehicles crossing the border of Kerala and Tamil Nadu for proper
monitoring by the Kerala State Transport Department.

The action taken on the above may please be intimated and the receipt of the letter

may be acknowledged

Copy to:
1. The Member Secretary,
Central Pollution Control Board, ,
Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar,
Delhi - 110 032.

2. The Regional Director,
Regional Directorate,
Central Pollution Control Board
Nisarga Bhawan, A Block, 1% & 2" Floors,
Thimmaiah Road, 7" D — Main,
Shivanagar, Bengaluru — 560 079.

3. The Regional Director,
Regional Directorate,
Central Pollution Control Board
77-A, 2nd Floor, South Avenue Road,
Ambattur Industrial Estate,
Ambattur Taluk, Thiruvallur District,
Chennai - 600 058.

Copy submitted to:
The Additional Chief Secretary to the Governent,

Environment, Climate Change & Forests Dapartment
Secretariat, Chennai,

S
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S Lr. No.T3/TNPCB/BMWI/F.20576/2023-1 Dated: 25.09.2023
ir,

Sub: Tamil Nadu Pollution Control Board — lllegal transport of Biomedical Waste/Solid
waste from Kerala to Tamil Nadu through lorry- To take stringent action to stop

pnauthorized movement/dumping of the solid waste including bio-medical wastes
into Tamil Nadu — Reg.

Ref: 1. Lr. No.T4/TNPCB/BMW/31777/2018-1 Dt:31.12.2019
2. LrNo.T1/TNPCB/BMW/F.31777/2022-1 Dt: 27.08.2022
3. Letter No: DEE/TNPCB/TNV F — TECH- 60/ 2023 Dated: 11.09.2023

| invite kind attention to the reference 1* cited, wherein the TNPCB addressed
the Kerala State Pollution Control Board (KSPCB) regarding the illegal transport of
biomedical waste from Kerala to Tamilnadu, to take the issue seriously and take
appropriate measures to curtail the unauthorised movement of the Biomedical waste
and further dumping inside the Tamilnadu besides taking up to the Kerala State
Government so as to intensify the checking at the borders of Kerala and to prevent
transportation and dumping of biomedical waste or any solid wastes to the state of

Tamil Nadu.
Further, the TNPCB has requested the KSPCB to furnish the action taken report
on the following vide reference 2™ cited: '

e The KSPCB shall assess the generation of Bio-medical waste from each HCF
and the CBMWTFs capacity to find out the gaps between the generation,
treatment and disposal of BMW.

The KSPCB shall ensure implementation of the bar coding system for liner bags
in all the HCFs so as to track and avoid the indiscriminate disposal of the same.

The KSPCB shall identify the violators and to take stringent action, so as to avoid

illegal dumping in future.

e The KSPCB shall ensure
smaller vehicles crossing the border of Kerala and Tamil Nadu for

the implementation of GPS tracking system for the

trucks and
proper monitoring by the Kerala State Transport Department.

Now, another incident of illegal transportation of solid waste including Bio-Medical
waste from Kerala into Tamil Nadu border districts through Ashok Leyland Toras Lorry

has been reported inspite of continuous vigilance and action taken by the TNPCB.

No. 76, MOUNT SALAI, GUINDY, CHENNA! - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
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In this regard, # is brought 10 your nofice that the Hon'ble Judicial Mzgistrate,

JM Count, Alangulam vide letter dated 16.08.2022 haz informed that the Inspecior of
Police, Alangulam Police Station vide letter d21ed:01.05.2022 has reguested for

necessary action regarding the disposal of solid wastes such zs Eakery wasztes, used

medicine bottles, plastic seat cover ete transported from Keralz State through Ashok
Leyland Toras Lorry Registration No, TN 52 A 2275. The said vehicle was seized and
detained at Alangulam Police Station after filing a criminal case in C.C.No. 22412023
against the offender.

Inspite of continuous efforts and action taken, the incident of illegal transport of
v/astes from the Kerala is still continuing..

In this circumstance, it is inferred that the KSPCB has neither taken any stringent
action to stop continuous illegal transportation of several wastes from Keralz into Tamil
Nadu, nor informed about the details of action taken for the same. Due to this the

TNPCEB is held responsible by various courts and answerable for the issue, facing
various difficulties at all times,

Hence, it is requested to take the issue seriously and to take appropriate measures
to stop the unauthorised transportation of the wastes from the Kerala and further
dumping into Tamilnadu by having vigil monitoring of the vehicles in the check post of
the borders adjoining Tamilnadu and to take a policy decision in co-ordination with the
Kerala State Govt. for initiating strict action against the violators involved in
transportation of wastes in the vehicles from Kerala into Tamilnadu.

The action taken on the above may please be intimated and the receipt of the letter

shall be acknowledged. {ﬂéﬁﬂ"a‘%
]
For Chairperson

Copy submitted to: 07

The Additional Chief Secretary to the Government,
Environment, Climate Change & Forests Department,
Secretariat, Chennai.

Copy to:

1. The Member Secretary, .
Central Pollution Control Board,
Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar,
Delhi - 110 032.

2. The Regional Director,
Regional Directorate (South),
Central Pollution Control Board
Nisarga Bhawan, A Block, 1% & 2™ Floors,
Thimmaiah Road, 7" D — Main,
Shivanagar, Bengaluru — 560 079.

3. The Regional Director,
Regional Directorate,
Central Pollution Control Board

77-A, 2nd Floor, South Avenue Road,
Ambattur Industrial Estate,

Ambattur Taluk, Thiruvallur District,
Chennai - 600 058,
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>\ Aseptic Systems Bio Medical Waste Management Gompahy |
@ -

(Blomedical Waste Management & Handling Service)
B1, C-Colony, Porumalpuram, Tirunelveli-627 007.
Pll 0462-2533268, E-mail : nellalctf@gmail.com

| Websito : www.asepticsystom.in s
By '
F: e bt : TAX INVOICE —
I Cus!omnr.DotaIl:IRoclplont Dotalls '« 0o o = 7 |'Involce Datalls &7 & = Lt Sim et il -
" | Customer ID: 10048 Date: 30/11/2023
; ‘ sgﬁgﬁmgremowu PACHAYATH (10048) - NANGUNERI - _.lnv No: Asa(:es?inii
' | IRUNELVELI DISTRICT, Collection Exe: KINGSTON.V
1 Email: nellaictf@gmail.com | Cell: 7373715167 ’
| | Contact Person: Customer Care Details : nellaictf1@gmail.com | =
[.7 | Email: Service Incharge Dotalls : NA| +91-7373715165_
}" P hane; Cell: Category of Customer; Service / SAC : 999421 :
S BESINe S T AT giiss Description 2 A D i e e | SN Amount &

1 Domestic Blo-Medical Waste Transportatlon Troatmenland Safe ”

Disposal charges for the period (17-11 V5., e

17/11/2023 to 17/11/2023 AT e
(Welght 20.00 x Rata Per KG 71.00).7 =/, .« 1)« 0+ 5
;- YR A5 a3 Net Amount
g SR RE S e/ T CaST @9% T a7e0
i h7 el A SGST @9% T 127.80
AIE __“Round Off EHE 040
ﬁr E.80.E 3 e <57 Total ©:1676.00
d Rupee In Words: ONE THOUSAND SIXHUNDRED SEVENTYSIX ONLY ; 5 bt
¥ s 1
3 lnvonce Remarks: None
.| PO Reference : N/A :
| Other Reference ; -
| Payment Remarks: Kindly send the payment advice to aseplicnellai@gmail.com - -
| Beneficiary Name : ASEPTIC SYSTEMS BMW MANAGEMENT COMPANY
'| Bank Details : Bank : INDIAN BANK | NGO COLONY,TIRUNELVEL -~
!. AC No : 709411268 | IFSC Code : IDIBOOONT14 -~ -+, '~
| GsTIN: JIAAOFAQD44QIZC | PAN: AAOFAOOMQICIN NO NA =
fI_UPl NA T AT oy , _
B 7 el DA | For ASEPTIC SYSTEMS BMW MGMT GO i




